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CENTRAL ADF&NISTRATIUE TRIBUNAL '
PRINCIPAL BENCH ‘ (i%;) : .

0.A, NO,1342/1996

New Delhi this the 15th day of September, 1996.

HON'BLE SHRI JUSTICE CHETTUR SANKARAN NAIR, CHAI RMAN |

HON'BLE SHRI R. K. AHOOJA, FEFBER (A)

Jayadeva Prasad S/0 Baldeo Prasad,

R/0 240-E, Mayur Vihar,

Pocket No.1, Phase-~I,

Delhi=-110091. |

employed as Senior Public

Prosecuter in Cent ral Bureau

of Investigation, Ant i-Corruption -

Branch-1, CGO Complex,

New Delhi, -  eae Applicant

( By Shri D. S. Choudhary, Advocate )
-Versus- '

1. Union of India through

' Secretary (Personnel?,
Department of Personnel &
Training, Ministry of Personnel,
Public Grievances and Pensicns,
North Block, New Delhi, - :

2. The Director,
Central Bureau of Investigation,
North Block, '
Neu Delhi, ves Respondents

( By Shri f. M, Sudan, Advecate )

The applicatian having bsen heard on 19.9,1596
the Tribupal on the same day delivered the
followinos - :

v
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CHETTUR SANKARAN NAIR, J./CHAIRIAN —

Applicant, a Senior PublicAProsecutor in the
Central Bursau of Investigatioh, seeks a direbtidn,
"ty separate the Public Prosécutors from the

administrative and disciplinary control of Police

Officers and constitute a separate Prosscution Branch,”

Ot hefwise put, applicant seeks the ihplemantation of
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3 directive policy in the Constitution or more
Fundamentally, the basic prlnClplB of separatlon of
povers, This is not a natter in the Jurlsdlctlon of
this Tribunal as it jg rot a conditign of service
'oF\an aggrleved employee, It Mmay gsnerally beg a
matter. relating te conStltutlon of serv1ces on the
basis of. the guiding pr1n01ples in the Constltutlon.

- ' T Applicant may seek his remedy before the appropriate

forum, UWe declineg Jurisdiction,

L | Dated, the 1oth September, 1996,

MJ) | T, ‘/ ! | vHQ\ALQVe\AMn|Y'
( R, K, A ja ) ' ( Chettur Sankaran Najir J. )
3 ' ’
me_ er (RA) - . Chairman
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